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Appearance:
Shri Bharat 13. Sharina, Assit. Comntissioner (AR} for the appellant

MNone for the respondent

CORAM;
Hon'ble Shri P. 8, Prathi, Member (Technical)
Hon’ble Shri 8.8, Garg, Member (Judicial)
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Revenue is in appeat against the order dated 21/07/2010 passed

by the Commissioner {Appeals).

Z. The {acts are that the app.ciiant who are engaged in mapufacture
and export of fo::-t.wear inade paymeni of commission to foreign
apents for the services of procuring supply orders in the foreign
market, Vide the impugned order, the Commissioner (Appeals)
referred 1o the case ol Indian Netional Shipowners’ Association Vs.
Union of india 2009 (013) STR 235 {Bom.} in which the Hon'ble

Bombay High Court held that:
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in India w

impugried order is upheld and the

ho receives services from otitside India Therefore the

> appeal is dismeissed.
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